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FOURTEENTH LEGISLATIVE ASSEMBLY
NINTH SESSION

THE KARNATAKA PAWN BROKERS (AMENDMENT) BILL, 2016.
(L.A. Bill No. 06 of 2016}

A BIll further to amend the Karnataka Pawn Brokers Act, 1961,

Whereas it is expedient further to amend the Karnataka Pawn Brokers
Act, 1961. (Karnataka Act No 13 of 1962) for the purposes hereinafter
appearing,

Be it enacted by the Karnataka State Legislature in the sixty seventh
year of the Republic of India as follows:-

1. Short title and commencement.-(1) This Act may be called the
Karnataka Pawn Brokers (Amendment) Act, 2016.

(2) It shall come into force at once.

2. Amendment of section 4.- In the Karnataka Pawn Brokers Act,
1961. (Karnataka Act No 13 of 1962} (hereinafter referred to as the principal
Act}, in section 4,-

(1) in sub-section (2}, clause (c) shall be omitted.
(i1} in sub-section {5},-

(a) In clause (a), for the words "Rupees two thousand five hundred" the
words “"Rupees five thousand shall be substituted.

(b} In clause (b), for the words "Rupees two thousand five hundred"
and "Rupees one thousand two hundred and fifty" the words
"Rupees five thousand" and “Rupees two thousand five hundred”
shall be substituted respectively.

(c} In the proviso, for the words "by a fee at double the rates specified
above", the words “by an additional license fee at fifty percent of
the rate specified above. However, application submitted after
expiry of the Licence shall not be entertained" shall be substituted.

3. Amendment of section 4-A.- in section 4-A of the principal Act,
the first proviso shall be omitted.

4. Amendment of section 11.- in section 11 of the principal Act, in
sub-section (2) and (3) for the words "ten rupees” the words "two thousand
rupees” shall be substituted.

5. Amendment of section 12.- in section 12 of the principal Act, in
sub-section (1) for the words "ten rupees" the words "two thousand rupees”
shall be substituted.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Pawn Brokers
Act, 1961 (Karnataka Act No 13 of 1962) to,-
(i} simplify the licensing process for Pawn Broking and to avoid
dual license.
(iij revise the minimum value for auction of pledged pawn or

articles according to present money value.

Hence, the Bil_l.



FINANCIAL MEMORANDUM

There 1s no extra expenditure involved in the proposed

Legislative measure,

H.S. MAHADEVA PRASAD
Minister for Co-Operation and Sugar

S. MURTHY
Secretary ([/C)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA PAWN BROKERS ACT, 1961
(KARNATAKA ACT 13 OF 1962)
XX XX XX

4. Grant and renewal of licences.— XX XX XX

{c) that the applicant does not hold a licence under the 1 [Karnataka]l
Moneylenders Act, 1961.

XX XX XX

(5) Every application for the grant or renewal of a licence, shall be
accompanied by a fee at the following rates:—

(a) if the place at which the Rupees two thousand five hundred.
business is to be carried on is
not more than one.

(b) if the business is to be Rupees two thousand five hundred
carried on at more than for the principal place of business
one place. and Rupees one thousand two

hundred and fifty for each of the
other places.

Provided that where an application i1s made after the expiry of the
period prescribed by rules in respect of such application, it shall be
accompanied by a fee at double the rates specified above.

XX XX XX

4A. Conditions of licence.— XX XX p. 8. ¢

Provided that the security deposit made by a licensee under the
provisions of the Karnataka Money Lenders Act, 1961 (Karnataka Act 12
of 1962) shall be deemed to be the security deposit for the purposes of this
Act also.

XX XX XX
11. Redemption of pledge.— XX XX XX

{2) A pledge pawned for a sum not exceeding ten rupees, if not
redeemed within the period of redemption and days of grace, shall at the end
of the days of grace become the pawnbroker’s absolute property.

(3) A pledge pawned for a sum exceeding ten rupees shall further
continue to be redeemable until it is disposed of as provided in this Act,
although the period of redemption and days of grace have expired.

XX XX XX

12. Sale of pledge and inspection of sale book.—{1) A pledge
pawned for a sum exceeding ten rupees shall, when disposed of by the
pawnbroker, be disposed of by sale by auction and not otherwise, and the
sale shall be conducted in accordance with such rules as may be prescribed.

XX XX XX
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